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MESSAGE FROM LOK SABHA 

The Lepers (Delhi, Andaman and 
Nicobar Mauds, Lakshadweep, Dadra 

and Nagar Haveli andl Chandigarh 
Repeal- Bill, 1983. 

SECRETARY-GENERAL: Sir, I have 
to report to the House the following 
message received from the Lok Sabha 
signed by the Secretary of the Lok 
Sabha: 

•'In accordance with the provi- 
sions of Rule 96 of I'he Rules of pro- 
cedure and Conduct of Business in 
Lok Sabha, I am directed to en- 
close herewith the Lepers (Delhi, 
Andaman and Nicobar Islands, 
Lakshadweep, Dadra and Nagar Ha- 
veli and Chandigarh Repeal) Bill, 
1983, as passed by Lok Sabha at its 
sitting held on the 15th December, 
1983." 

Sir, I lav a copy of the Bill on      the 
Table. 

CALLING  ATTENTION TO A  MAT- 
TER OF URGENT PUBLIC 

EMPORTAN 

led Discovery of an International 
Gang engaged in the Printing of fake 
Indian' Currency Notes iu Bangkok 

and clandestine and parallel Banking 
Operations ia Foreign Exchange in 

the country. 

SHRI J.  P.  GOYAL  (Uttar Pradesh): 
Mr. Deputy Chairman, I beg to,     call 
the  attention of the Minister  of Fin- 
ance to the reported discovery of   an 
international     gang     engaged  in the 

printing of fake Indian currency notes 
in Bangkok, and clandestine and 
parallel banking operations in foreign 
exchange in the country and the ac- 
tion taken by Government in the 
matter. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE; (SHRI 
JANARDHANA    POOJARY): Sir, 
the Calling Attention Notices seem 
to be based on the news item which 
appeared in the 'Hindustan Times' 
dated the 12th December, 1983. 
According to the information receiv- 
ed from the Bombay Police, the Sahar 
Police Station, Bombay, had arrested 
a gang of six persons allegedly con- 
nected with the film industry on 21st 
November, 1983 ior possession and 
circulation of forged currency notes 
of Rs. IOO denomination and regis- 
tered a case against them under Sec- 
tion 489(B) and (C) of the Indian 
Penal Code. Earlier, on 19-9-83 and 
24-9-83, the Crime Branch, CID, 
Bombay, had arrested four persons of 
whom one is a film acto,r, for pos- 
session and, circulation of forged cur- 
rency notes of Rs. IOO denomination 
amounting to Rs. 4,24,200. A case 
against them has been registered un- 
der Section 489(B) and (C) read with 
Section 120-B of the Indian Penal 
Code. Since June, 1983. the CBI has 
registered 8 cases of counter- 
feiting of currency notes of Rs. IOO 
denomination. Investigations i" 
these cases are in progress. 

It is believed that the source of (ma- 
nufacture of the  counterfeit 
notes detected, by CBI since June. 1083 
and one of the cases being invei 
ed  by   Bombay     police  is     somewhere 
in Thailand. These cases are be: 
vestigated      in     col'aboratio.i      with 
INTERPOL. 

I wish to take this opportui: 
allay the apprehensions of the Mem- 
bers about the existence of a large 
number of counterfeit 100-rupee notes 
in circulation in the country. Cases of 
counterfeiting of currency notes are 
detected from time to time by the 
CBI  and   Police  Departments   of   the 
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State Governments and prosecutions 
are launched wherever necessary. The 
Reserve Bank of India have caution- 
ed their Offices and Currency chests 
to exercise greater care while examin- 
 ing 100-rupee notes. No efforts wiH 
he spared in conducting effective and 
expeditious investigation into these 
cases and prosecuting those guilty of 
any offence. 

Nor is there any reason to appreh- 
end that clandestine banking opera- 
tions in foreign exchange are going 
on in a large scale. In so far as un- 
authorised dealings in foreign ex- 
change are concerned, the Enforce- 
ment Directorate remains vigilant 
for taking appropriate action under 
the Foreign Exchange Regulation Act 
and also for preventive detention un- 
der the COFEPOSA Act. While in- 
vestigating into the counterfeiting 
cases transgression of any law includ- 
ing the Foreign Exchange Regula- 
tion Act wiH be taken into account 
and dealt with according to the rele- 
vant provisions of the Act. In con- 
clusion, I wish to assure once again 
the Members of the House that Gov- 
ernment fully share the concern of the 
Members of the House about the coun- 
terfeiting of currency notes of 100- 
rupee denomination and are taking 
all necessary steps to complete investi- 
gation against the persons guilty .so 
that prosecutions may be launched 
against them. 

SHRI J. P. GOYAL: Mr. Deputy 
Chairman, Sir, on the 1st August, 1983 
also, there was such a Calling-Atten- 
tion Motion in the Lok Sabha and the 
honourable Minister, in his reply, had 
that the involvement of foreign 
powers was not ruled out. Now, Sir, 
the Press report, which has been prin- 
ted in "The' Hindustan Times" dated 
the 12th of this month, shows that our 
agencies, namely, the RAW, CBI and 
the Intelligence Bureau are of the 
view that there is the hand of China 
in the manufacture of these counter- 
feit notes in Bangkok. So, I want to 
know as to what- has happened. Of 
course,  the   honourable      Minister      has 

gaid that some arrests have taken 
place in Bombay. But the question is 
at what stage those cases are now, 
Whether the persons who have been 
arrested have been granted bail and so 
on. I say this because in such cases 
the Government should move the 
• court to see that bail is not granted to 
these persons as otherwise they will g° 
in indulging in this activity and this 
ig a very heinous crime which they 
are committing against the country- I 
would, therefore, suggest that the AU 
India Radio and the Television should 
Warn the people and the Government, 
through these organisations, warn the 
public, because the public does not 
know about it- These counterfeit 
notes are in circulation in the public. 
At least, the numbers of those notes 
which haye come to light that they are 
not genuine and that they are printed 
in Bangkok and other places, should 
be published in the . newspapers and 
broadcast on the television. There 
should be some time fixed for it so 
that the public may know that these 
notes are not genuine. 

The other thing is regarding ' the 
foreign exchange racket. In "Blitz" of 
10th of this month, there is a news 
item that particularly in the Eastern 
part of the country, a lot of goods 
from      foreign   countries      are   being 
smuggled and the people there are Pur- 
chasing the same against foreign ex- 
change. There are many agencies 
which purchase dollars and other for- 
eign currencies and then they sell them 
at a higher rate to others. Of course, 
the Foreign Exchange Regulation Act 
is there. After the news item in Biltz, 
I want to know what- steps the autho- 
rities are taking regarding these for- 
eign exchange irregularities. What 
further steps, does the Government 
propose to take so that there may be 
some permanent solution to these two 
problems? 

SHRI NIRMAL CHATTERJEE (West 
Bengal): The genuine hundred-rupee 
note is only worth 18 rupees and the 
counterfeit note is worth zero. 
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which do not represent the true picture. 
So, I feel, the Government should be 
more careful about it and take the si- 
tuation seriously. 

As regards the Bangkok incident, it 
is a fact that this is of a formidable 
dimension; some people have been ar- 
rested, and it has come in the news 
that a foreign country may be involv- 
ed in that operation. But, Sir, I would 
like the Government fo clarify the 
matter, because so many other issues 
arise out of, it. If we look at the deve- 
lopments in various parts of the world 
today, we find certain foreign powers 
are out to destabilise various countries 
through various means; somewhere 
through arms, somewhere through, 
some revolt, somewhere through some 
secessionist movements and some- 
where by destabilising the currency 
also. So we would like to know whe- 
ther such forces are in operation in 
our country to destabilise the econo- 
my of this country. If we go through 
the history of Latin America or even 
some parts of Africa, we find that the 
C.I.A. is involved not only in seces- 
sion, in sabotage but also in destabilis- 

ing the economy by forged currency 
and by other means. So my first 
question is, will the Government come 
out with a clear statement if there is 
any foreign power involved in it, and 
if so, which is that foreign power, and 
whether it is the C.I.A. which is in- 
volved. We want to know it because 
there is a doubt raised in the minds 
of the people when some news appears 
in the papers. This should be either 
confirmed or denied; otherw'-* 
creates doubts. 

My second question is. there are re- 
ports that even the forged currency is 
finding its way into the Reserve Bank 
of India. It is not that it is only print- 
ed in Thailand. Some doubts had been 
raised about the method of destruc- 
tions of soiled notes by the Reserve 
Bank of India. The soiled notes are 
destroyed in the Reserve Bank of Ir dia 
by a special procedure and so far as 
I know, the soiled notes which are to 
be destroyed are burnt; they are not 

counted.    Some  random  check  is   un- 

SHRI SUKOMAL SEN (West Ben-
gal); Sir, today's calling attention is
on printing of fake Indian currency
notes in Bangkok. Why in Bangkok
only? Almost, every month, there is
news in the papers thai' somewhere in
some part, some fake currency racket
is being discovered and police arrests
some people. This news we find in the
papers almost every month and right
from Imphal to Bombay everywhere
these fake currency notes are being
printed. And it is my feeling, to be
frank, that today we have come to
such a situation that, thanks to Gov-
ernment vigilance and efficiency, print-
ing of fake currency notes has actu-
ally become a popular cottage indus-
try in our country. It is like a cot-
tage industry everywhere in the coun-
try. This is another way of smuggling
forgery that has developed here and
this racket including of foreign ex-
change, is going on, on a large scale,
and the culprits are not apprehended
in spite of claims 0f the Government, 
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dertaken of the bundles and after the 
random check, if the random check 
satisfies the standards laid down ior 
the burning 0f these notes, these notes 
are burnt. There are reports that dur- 
ing this procedure of random check, 
actual counting of the notes is not 
done. As a result of this, the things 
are so manipulated that after the burn- 
ing of the soiled notes, forged currency 
finds its way into the Reserve Bank 
of India's books. That is why, I would 
like to know from the hon. Minister— 
this is my second question—whether 
the procedure laid down for the burn- 
ing of these soiled notes is fool-proof? 
Because, the doubt is, this is giving 
some opportunity to the people who 
are engaged in this racket to take ad- 
vantage of it, forge some currency 
and also show it in the accounts of 
the Reserve Bank of India. I think, 
through the Reserve Bank of India 
also, forged currency is coming out in 
this way. That is why, I would like 
to know from the .Hon. Minister 
whether the system is fool-proof? This 
is my second question. My third 
question is, this racket is being dis- 
covered in various parts of the coun- 
try. I would like to know what steps 
the Government is going to take t0 

bust this racket, not only bust this 
racket but to stop this practice? It Js 
something dangerous and Government 
should not be complacent about it. I 
would like to know what steps the Gov- 
ernment is going to take to put an end 
to  this racket. 

  



241 Calling Attention [ 16 DEC. 1983 ] to * Matter of Public        242 
Importance 

 



243 Calling Attention [ RAJYA SABHA ]        to a Matter of Public        244 
Importance 

 

 

SHRI JANARDHANA POOJARY: 
Sir, I am very grateful to the hon. 
Members for their serious participa- 
tion in this debate. Some of the hon. 
Members have come forward with some 
suggestions and some of them have 
criticised  bitterly  the   Government. 

Sir, I share fully the concern of the 
hon. Members. It is the desire of the 
hon. Members of this House that the 
Government should be vigilant, the 
Government should be alert and the 
Government should also be very firm. 
I can assure the Members that because 
the Government is verv firm, vigilant 
and alert and also very serious, these 
cases were pursued and investigations 
were conducted. The Director of CBI 
had gone to Bangkok and in collabora- 
tion   with   Interpol,   the   investigations 



 

were conducted very effectively. Sir, 
there was a debate on a Calling Atten- 
tion in the Lok Sabha also, where I 
assured the hon. Members that further 
investigations will be continued and 
with full seriousness the investigation 
will be done. So in pursuance of these 
efforts, we have been able to arrest 
some of the people and in the main 
reply we have been able to detail all 
this. 

So far as tne involvement of foreign 
power is concerned, I can happily tell 
the hon. Members and through this 
House the country that there is practi- 
cally no evidence to show that there 
is any involvement of foreign power— 
whether if is China or whether it is 
America. No foreign power is involv- 
ed. The evidence that has been col- 
lected and the investigations so far 
reveal that there is involvement of two 
foreign nationals Thai nationals—and 
they are the criminals. We can say 
that they are the counterfeiters—the 
involvement of foreign countries is not 
there. It was in collaboration with 
some criminals here. That is the 
evidence; they have gone on record. 
The investigation so far revealed that 
there is involvement of two foreign 
nationals—Thai nationals—in collabora 
tion with some criminals who were 
arrested here. So, I can assure the 
House that there is no panic and there 
is no cause for any concern also so 
far as foreign involvement is concerned. 
According to the hon. Members there 
could also be an attempt on the part 
of some foreign countries to destabilise 
the economy of this country. Sir, so 
far our investigation does not reveal 
involvement of any foreign country or 
any attempt on their part to destabilise 
the economy of this country. 

Sir, some of the hon. Members have 
stated that I must give the figures of 
the counterfeit notes in circulation in 
this country, but if is not at all possible 
to say about the actual number of 
counterfeit notes in circulation in this 
country. I can, however, give the 
figures of counterfeit notes seized from 
1980, if the hon Members are 
interested. 

SOME HON. MEMBERS; Yes, yes. 

SHRI JANARDHANA POOJARY: 
Sir, of Rs. IOO denomination, in the 
year 1980 we have been able to recover 
10,338 pieces. . (Interruptions) ... It is 
the number of pieces; I have not stated 
the value. In the year 1981 we have 
been able to seize 8,263 pieces; in the 
year 1982 We have been able to seize 
10,636.pieces. From January to Sep- 
tember 1983, we have been able to 
seize 3,040 pieces. 

Of Rs. 50 denomination, in the year 
1980 we have been able to seize 1,047 
pieces. In the year 1981, 382 pieces, 
in the year 1982, 35 pieces and, in the 
year 1983, between January and Sep- 
tember, 353 pieces. 

Of Rs. 20 denomination, we have 
been able to seize, in the year 1980, 
2,718 pieces, in the year 1981, 2,757 
pieces in the year 1982, 10 pieces, hut 
between January and September 1933 
1,549 pieces. 

Of Rs. 10 denomination, in the yea. 
1980, 4,045 pieces were seized. In the 
year 1981, 2,679, in the year 1982, 199 
and between January and September, 
1983,   1,790. 

Of five rupee denomination, in the 
year 1980 ij was 67 pieces, in the year 
1981, 132, in the year 1982, 27 and 
between January and September, 1983, 
30 pieces. 

Of two rupee denomination, 4.025 
pieces  have  been  seized in  the     year 
1980, in the year 1981, 316, in the year 
1982, 160 and between January and 
September, 1983. 97 pieces. 

Of one rupee denomination 21 
pieces in  the year  1980,   10 pieces in 
1981, six pieces in 1982 and three pieces 
between January and September, 1983, 
we have been able to seize, So, Sir. 
this is the position. Sir so far as 
releasing of accused is concerned, in 
the case of non-bailable offences, it is 
the power of the Court to release the 
accused; we cannot interfere so far as 
the discretion of the Court is concern- 
ed. On the prosecution part, we have 
°lr«adv  given consideration. The  Gov- 
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ernment     is  very serious     about it, 
against the release of these persons. At 
the same time, if I may correct, some 
of the hon. Members have opposed the 
implementation or enforcement of the 
National Security Act.    As  the    hon. 
Members are aware, in this House also 
I think, they were not putting the peo- 
ple  behind  bars  under the    National 
Security Act,    but as the    suggestion 
has    now    come,    we  will    examine  it 
and     we    will       find    out    the     legal 
position       to    see    whether    we       can 
put them under the National Security 
Act  also.    So far as the involvement 
of   the   Government     officials   or  the 
Reserve  Bank   officials   is    concerned, 
practically there is no evidence so far 
coming forward to show that there is 
any  involvement   of   Government   offi- 
cials and  also the Reserve Bank  offi- 
cials.    We are  also  serious  about  it. 
If there is any involvement,    we will 
not suppress this thin^. If there is any 
involvement    of foreign    countries  or 
foreign powers, in the interests of the 
country,    we will place that thing be- 
fore   the  House,       and  through,    the 
House before the nation.    But so far 
practically we are not able to collect 
any   evidence  about     involvement  of 
foreign powers in this matter.   Under 
the     circumstances,    I  appeal to  the 
hon.    Members not to  harp much on 
this fact because it will create a panic 
in the country. 

SHRI SHIVA CHANDRA JHA; At 
present, what is the total black 
money? 

SHRI JANARDHANA POOJARY: As 
the hon. Member is an experienced 
Member of this House, and an ex- 
perienced politician, he will appreciate 
that it is not possible for any person 
in this country to say about it. Even 
though he may be an expert, he will 
not be in a position to say these are 
the currency notes of black money or 
this is the. amount of black money 
which is in circulation in the country. 
Sir, so far as the other points are 
concerned..   .   . 

SHRI SHIVA CHANDRA JHA: How 
many persons were arrested and how 
many... 

SHRI JANARDHANA POOJARY: 
Yes, I will state that also. The hon. 
Members were pleased to ask the 
names of (Interruptions). Sir, I can 
give the names of those who have been 
arrested. For others, it is not pro- 
per also. 

SHRI SHIVA CHANDRA JHA: 
Total. 

SHRI JANARDHANA POOJARY: 
Nilbar Anj ana..   .  . 

MR. DEPUTY CHAIRMAN: You lay 
it on the Table. You cannot read all 
the names. How many people were 
arrested? 

SHRI JANARDHANA POOJARY: i 
Total number, I will place on the 
Table. If the hon. Member wants the 
information,   I will   furnish it to him. 

Hon. Members have gone on record 
to say that the Government is not 
serious. 

MR. DEPUTY CHAIRMAN: Yes, you 
have taken very prompt action. 

SHRT JANARDHANA POOJARY: I 
can assure them that the Government 
is very serious about it. It is not* a 
simple matter which could be taken 
lightly, it is a very serious matter 
and we are serious about it. 

REFERENCE    TO THE    REPORTED 
SPREAD OF FILARIA IN CERTAIN 

PARTS OF ORISSA 

MR. DEPUTY CHAIRMAN: Special 
Mentions.   Prof Mohapatra. 

SHRI SHYAM SUNDAR MOHA- 
PATRA (Orissa): Mr. Deputy Chair- 
man, Sir, I am bringing to the notice 
of the Government through you..   .   . 

MR. DEPUTY CHAIRMAN-. Be very 
brief . 

SHRI SHYAM SUNDAR MOHA- 
PATRA: Oh, yes. This is about inci- 
dence of fllaria in Orissa. Sir, I may 
tell you that about 2 crores and 50 
lakhs of people  are living     in  areas 
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